
PHALOUNA 2;, 1890 (SAKA I 

'1l"0 ltlo ~  ~ "I ~  
~ if ~ fap ;:Tap ~  if ~ ~ 

rn apr ~  \'ftTCrT '1T W f<;rit ~, ~ 
~  "" lR ~ ~ it I \if) ~ ~ 
~~~~ ~ ;iq ~ I ~, ~  ~ 
~~ ~ ~ ~~~  
~  ~ I ~  ~, it ~~ ~ ap"l' ",)\if 
~~ ~~~~~ ~ ~ 
~  or'TTlIT 'fliT ~ CfiI' m1 ~"  q, 
~ tlf'iT lIT ~  tlffi !fliT ~  ft;rlIT 'fliT? 

en ~ '"" ~ : ~ 1fTif-
ifl1f ~ 1Ii11fT<p li) Ai ~ fm m: 
it ;itf ;;ft\if if.'ffir ~ ~, ~  ~~ it ~ 
apr ~ ~ "  ~ Cf) ~ ~ 3 me ~ 
~  if@ ~ ~ I ;:Tap ~ it ~ 
~  ;r;ffi ~, ;;it flI; ~~ if; ~ ~, 
w forif ij'¥I' t'fij' ~ ~ ~ if@ ~ 
~ I w forif ""'" <;"'fq ifi) ~  m ~" 
~ e  if 3 ~ e apr ~  ~  t I 

Iff"" .Iit iii' ~ it; ~ ~~ 
ftqfiWltili m am ~ 

.342 . .n ~ ~ ~~ : IfliT 
" I ~ I ~ ~ ~~~ 

!i'lT '!ii:it Ai : 
(ap) ~~~ I ~~

apif 'nil' if ii:f<'I' it c::ft;rCf <flit II>'\" ~ 'ftit 
iro ~ ij''fli ~ " I ~ II>'\" t fap ~ ~  
~"  <t\" miT 1f'fqA if; f.Iit ~ ~ 
,,"~ I  I ~ ; m, 

~  m ~, m ~ 1fttff it; lffir 
~~ lift w ~  t ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI MUTHY AL RAO) : (a) and (b). It 
is not clear what specific announcement the 
Aonourable Member bas in view. However, 
no such demands have 10 far been presented 
to OOVCI'IlIllCDt. 
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THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOYINDA 
MENON) : I want to state that progressi-
vely laracr amount. are bein" apent by the 
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Central and State Governments for the 
amelioration of the condition of the back-
ward communities. For example, in the 
Fourth Five-Year Plan in the Plan and non-
Plan Expenditure the Central and State 
Governments arc intending to spend Rs. 320 
crores whereas during the previous 18 years. 
The total expenditure was Rs. 375 crores. 
Therefore Government are making all 
attempts to provide larger facilities for the 
imprO\'ement of the condition of the back-
ward communities. 

Again, in 1964-65 the number of Sche-
duled Castes school-going childern has risen 
to 6'9 million and that of Scheduled Tribes 
ehilderd to 3.1 million-together 10 million-
whereas in 1961 it was only 2'9 million and 
1.2 million respectively. Therefore progress 
is being made. r do not elaim on behalf of 
Governmen that the goal has been reached of 
putting them on a footing equal to that of 
other communities in the country. 

MR. SPEAKER: The hon. lady 
Member. 
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MR. SPEAKER: You will have to sit 
down. One has been answered by the 
Deputy Minister and one by the Minister. 
First obey the Chair. You must learn that 
first. 

SHRIMATI SAVITRI SHYAM: Has 
the Government analysed the reasons why 
the Scheduled Castes and Depressed Classes 
people are put to great hardships and are 
receiving inhuman trearment at all levels 
throughout the country and, if the Govern-
ment is satisfied that they are not receiving 
good treatment and that all the grants which 
are given by the Central and State Govern-
ments do not go to them--I know that it 
does not-is the Governmant going to set up 
a permanent machinery at the Central level 
for ensuring for them security, protection 
and safety? 

SHRI GOVINDA MENON : There 
have been a few instances where there have 
been outraKCS aKainst the person. of the 

members of the Depressed Classes, but r do 
not think that you can generalise on that 
matter. This is closely related to the law 
and order problem and r fear the Central 
Government may be trespassing upon the 
jurisdiction of the State Governments if a 
security force is created for this purpose. 
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SHRI GOVINDA MENON: The 
question of employment of members of the 
backward communities and the Scheduled 
Castes and Scheduled Tribes etc. and also 
the grant of land to them is a matter which 
comes under the jurisidiction of the State 
Government, but whenever complaints are 
recived here in the Central Government we 
alert the State Government concerned and 
request them to do the needful. 

Moreover, you are aware that in the 
last session of the Lok Sabha, we appointed 
a Standing Committee of Parliament to look 
into these and other matters. The Govern-
ment also appointed a Committee presided 
over by Mr. Elayaperumal to report upon the 
conditions of backward communities. sche-
duled castes and scheduled tribes. The 
report is being examined. There have been 
complaints that in spite of the antiuntoucha-
bility Act, there is observance of untoucha-
bility in certain plaoes and, if that is so, we 
are proposing to make the provisions of the 
Act penalisiD, practice of untouchability 
morc severe. 

SHRI P. GOPALAN; As the hon. 
Minitlter just staled, the Elayeparumal 
Committee is said to have submitted a reprot 
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to the Government in which a thorough 
exposure has been m;ule. to the ugly type of 
untouchabtlity that is still prevailing in this 
country, specially, in Rajasthan and Uttar 
Pradesh and a ilia ring example of it is also 
given that there is a Vaishnav temple in 
Rajasthan which is administered bv the 
Government itself a,nd Harijans ~ not 
allowed to enter the temple. 

AN HON MEMBER: Shame 

SHRI P. GOPALAN : I would like to 
know from the Minister why Harijans are 
treated as third grade citizens in the country. 
May I know whether an interim report was 
submitted by the same committee in 
December, 1966 and, if so, what action has 
heen taken on the recommendations of that 
report or is it still lying in in the cold 
storage of the Government? 

SHRI GOVINDA MENON The 
recomroendations of the Committee are being 
proceslied and we will take action. Regarding 
the Vaishnav temple, I have no information. 
I will wok into it. 

SHRI P. GOPALAN : It is clearly 'tated 
in the report that there is such a temple and 
the Government has not taken any action 
against it. 

SHRI BASUMATARI : The Com-
missioner of Scheduled caste and 
Scheduled Tribes L has submitted a 
report suggesting that only by creating 
reservation in the vacancies, the growing 
demand of the Scheduled Castes and 
Scheduled Tribes people cannot be met. May 
I know the reaction of tbe Oovernment in 
regard to that recommendation 1 If that is 
so, the reservation should be made in general 
services. 

SHRI GOVINDA MENON: The 
Minister of Home Afiain has already 
appointed a committee to look into Iap!llls 
which are taking place with respect to the 
percentage of reservations provided for these 
cammanities. I do admit that there haw: 
been certain lapses. We wiD try to sec that 
the percentaaes are kept up hereafter. 
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SHRI GOVINDA MENON: So long as 
a State subject, I calUlOl live any assurance 
reprding lands to Scheduled Castel and 
others, but I can give this assurance thai, 
wherever their cases are not being atlcadod 
to, I shall alert the State Governmmrtl, 
request them, make entreaties to them, to 
see that they are looked after. 

SHRI P. GOPALAN : It is not a propa-
reply. (lIIt.mlllt/o,,) 

MR. SPEAKER: It is very clear. We 
cannot blame them for this. He has said 
that land is a State subject and that he can 
only appeal to tbem, request them aad all 
that. Therefore, I do not think that we 
can blame them. 
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SHRI GOVINDA MENON: The at-
tempt is to better their lot by various means. 

SHRI S. KANDAPPAN: The main 
reply given was very much misleading because 
three or four years back, the Republican 
Party of India had launched an agitation in 
front of Parliament where they took out a 
big procession and put before the hon. 
members of the Government a few demands, 
and on a promise given to them by the 
Government of India. that agitation was 
withdrawn. I would like to know what 
follow-up action has the Central Government 
taken with regard to those specific demands 
put forward by the Republican Party of 
India three or four years back. 

Secondly. I would like to know whether 
Government is aware of the humiliatinl 
position in which the depressed classes in 
this country are placed in spite of the Con-
stitutional safeauards that they have. It is 
a curse of India that untouchability still 
prevails. My specific question with reaard 
to this is this. Of late, we have been seeinl 
a very regrettable development in this country; 
some advocates in some section of our 
country even pass Resolutions defending the 
caste system in this country. I want to 
know whether Government is aware of this 
and whether they will wage a struggle and 
do something to see that some popular move-
ment is started to impress on the people the 
situation that is prevailing in the country 
with reaard to depressed classes. 

SHRI GOVINDA MENON: 1 pity 
those advocates who pass Resolutions of 
this nature. 

SHRI S. KANDAPPAN: What about 
my first party? -I stroD&ly protest. I have 
drawn his attention to a particular matter. 
That qitatiOD was there. Our Leader, late 
lamented ADnadurai addressed that meetina ; 
I romember. 1 went alonl with them ...... 

MIl. SPEAKER: You want a move-
.mmt to be .tart.! ...... 

SHRI S. KANDAPPAN : If you refer to 
the main reply, you will find that they have 
said that they have not received any 
demands, that they do not know about any 
agitation. But there was an agitation. 
Therefore. how can he give this reply? It is 
misleading the House. 

MR. SPEAKER: This is Question Hour. 
There is no point in losing temper. It is a 
general question about starting a movement 
against caste system. I do not know whether. 
in reply to a supplementary question, the 
Law Minister is expected to say that they 
are loinl to start a movement; I wonder 
whether it will be possible for any Minister 
to answes that way. 

SHRI S. KANDAPPAN: What about my 
other question about the demands of the 
Republican Party? (1m rruprio,,") 

SHRI NAMBIAR : He has to do some 
home-work. Without that, how can he 
answer? 

SHRI SURENDRANATH DWIVEDY : 
His home is in Kecala. How can he do 
home-work in Delhi ? 

SHRI S. KANDAPPA: Mr. Mudhyal 
Rao said that they were not aware of any 
demand. But there were demands ......... 
(interruplion They might have been made 
long ago. What is the use of giving sops? 
They have to do something concrete. 
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ut, ~ ~ ~ Of ut lIT ~ Of IR 
~ I  ? 

SHRl GOVINDA MENON: This again 
is a question regarding land. As you 
know, Sir, this House is incompetent to pass 
any leaislation with respect to giving fixity 
of land to Harijans. 

",l "~ tIrT"l ~  !tf"£'leT ~, 
it ~ :mif'fT I ~ ~ flfi ••• 
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MR. SPEAKER: There is no use 
shoutinl. You should also respect other 
parties. This happens in the Communist 
Party. I request that the leader of the 
Communist Party should help me. There 
are other parties also. Mr. Shastri, you 
will have to sit down. This shouting should 
not be allowed. Yesterday I gave chance 
to somebody and Mr. Pandey shouts. Today 
I lave chance to Mr. Pandey "r,d Mr. 
Shastri shouts. We cannot continue in this 
manner. There are a number of people who 
should be liven the time, not one party 
monopolising the whole thing. 

..n ~~ ~  ~ I  'l"E?:TG:li, 
it ,., ~ E?:T ~~  1!T ~ ~ I (amrA) 
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~  ITIfT ~ I 

MR SPEAKER : If you feel like that 
you may 110 out. I don't want to name you. 

..n oollT_rn mrn : i!t ~ ~ ~ 
1!T <:([T ~ I 

MR. SPEAKER: Will you kindly sit 
down or 10 out 7 You may please do one 
of the two thinl!. 

~~  ('I")f'li<: ~ 
~ I (""""") 

MR. SPEAKER : It should not become 
the monopoly of one party. You 10 on 
,houtin,. You will ~ to ., ollt. 
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MR. SPEAKER: Please do not push 
me to name you. 

SHRI RANDHIR SINGH: You are too 
lenient . 
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SHRI GOVINDA MENON: On that 
question referring to the last 18 years, I 
would request notice . 
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SHRI GOVINDA MENON: I would 
have to take up with the U. P. Government 
about this matter . 
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~  im, q-qit ~ il' it ~  
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'fiT it'iff iil'T 'iff ~ 'q'h 'q''fiij', ;;it1T T-f <it 
, ~  'Ii, ,~ ~ I ~  if; ~ if ~ , 

iI>'t 'flfT ~ ~  ~ ? 

SHRI GOVINDA MENON: I do not 
know how ~  it would be constitutional to 
provide by law that the land of Scheduled 
Castes cannot be purchased by others. It 
is a matter of purchase. But if there are 
any inequities in the matter occurring in a 
State, and if the hon. Member Writes to me, 
I shall certainly write to that Government. 

-n .n?;T oU"f 1ft'": lfil: ~ e  
q-rq t qpr ~ ~, ~~  ;iliff t tfTlJ 

'llITt ~ ! 

SHRI GOVINDA MENON: I shall take 
notice of the fact from what the hon. 
Member has stated. 

SHRI MANVBHAI PATEL: We have 
not been able to fulfil the constitutional 
provision that the social injustice should be 
removed by ten years, and this removal of 
social injustice is being delayed and delayed. 
In view of the fact that there is a large 
section of economically backward classes in 
India, may I know whether Government at 
the earliest opportunity will abolish these 
reservations and confine them to only one 
class and that too only to the economically 
backward classes? 

SHRI GOVINDA MENON: On this 
matter, I cannot live a catesorical answer. 
~ is a ~  of poller· 

SHRI SWELL : In the written answer 
which the youngish Deputy Minister read 
out with a flourish be had stated that the 
Republican Party had not sent any demand 
to the Government to redress the grievances 
of tbe depressed classes. But tbe condi-
tions under which the depressed classes exist 
today are themselves a standing demand. The 
hon. Minister bas himself contradicated him-
self by reading out figures about tbe amount 
of money spent on the amelioration of the 
depressed classes, as if the whole problem 
is one of rupees and paise. The handicaps 
of these people are also political and social. 
The hon. Minister had safeguarded himself 
very well by saying that law and order was a 
subject relating to the State. But I would 
like to know from him whether before the 
mid-term elections that were held recently 
the two States of V.P. and Bihar were under 
President's rule and whelher the c1ections 
were conducted under the aegis of the 
Central Government, and whether it is a 
fact that large numbers of members of the 
depressed classes, the Scheduled Castes and 
Scheduled Tribes, were forcibly prevented 
from going to the polls and acts of violence 
were committed on them resulting in deaths 
in many instances? I would like to know 
what the Central Government did at that 
time to prevent these thinlls and whether 
the people who indulged in those acts 
were apprehended. 

SHRI GOVINDA MENON: Regardinll 
the mid-term elections, we are still awaitinll 
a report from the Chief Election Commis-
sioner, because under the Constitution, he i. 
the authority responsible for the conduct 
and superintendence of elections, and we 
set a report from him after every election. 
Before I get that report, I am not in a 
position to say whether there have been 
murders and whether there has been forcible 
prevention of certain communities from 
voting etc. 

SHRI SWELL: He says that the Election 
Commissioner will send a report. But at 
the same time he has said that it is a 
question of law and order. May I know 
whether when a person is assaulted and 
murdered, that has to be channelled throush 
the Election Commissioner or whether 
Government should take action imme-
diately? 

SHRI Q9VINQft ~ ~  ~  



men t have to take action, but the question 
is whether 1 know about it. I can know 
only when ! he Chief Election Commissioner 
submits his rCl'orts. 

SHRI NAMBIAR: It will reach him 
after the 1972 elections. 

Bye·Elections to State AsstmbliCi and 
Lok Sabha 

+ 
"543. SHRI R. V. NAIK : 

SHRI J. MOHAMED IMAM: 
SHRI S. K. TAPURIAH : 
SHRI HARDAYAL DEYGUN : 

Will the Minister of LAW AND 
SOCIAL WELFARE be plased to slate: 

(a) the total number of scats in the Lok 
Sabha and the Stale Assemblies for which 
bye.clcetions have not been held uptil now ; 
and 

(b) the reasons for delaying bye'elediuns 
in these constituencies '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI YUNUS SALEEM): (a) Four bye· 
clcctions arc pending in the Lok Sabha and 
39 bye·eleetions in the Stale Legislative 
Assemblies. 

(b) Sta temenls showing Ihe number of 
vacancies. and action taken to hold the 
bye·eleetions to fill up those vacancies arc 
placed on tbe Table of the House. /l'luced 
I" Lib,ary. See No. LT-386/69j 

SHRI S. K. TAPURIAU: I do not 
know whether you want us to helieve in the 
statement that bas been supplied to us ... 

MR. SPEAKER: It is left to the 
hOll. Member. 

SHRI S. K. T APURIAH: It mentions 
the name of a State and a ~  ituency and 
says, tbat tbe date ofvaCaDl:y was ~  
and the reason for vacancy was death. I do 
not know whose murder be is contemplating. 

ll-lE MINISTER OF LAW ANU 

to the Tonk and Nasirabad constituelldes in 
Rajasthan. In regard to Nasirabad, it bls 
been Mated: 

Bye-election scheduled to be held 
towards the end of 1968 bad to be I!Ost-
poned on account of famine conditiOlls. 
It is now proposed to held the bye-
election in the first week of May, 1969". 
J do not know whether the Central 

Gorernment or the Rajasthan Government 
or the Eleclion Commission thinks that the 
~  of famine Do ~ e  exist in 
Rajaslha'1 or they think that there is food, 
fodder-- '-and water available in plenty? 
In view of the scarcily conditions still 
~  there and in view of the fa.:! 
that the Government there is spendin. a 
large amount of money for proyidin. relief 
measures, relief works etc. which millht •• nd 
which have in the past been known to, 
influence the election results. will lhe Central 
Government ask the Election Commission 
not to hold the bye·e/ections till those 
conditions arc over, that is, till September or 
October, 1969 ? 

SHRI GOYINDA MDNON: We do 
not geuerally direct the Chief Election 
Commissioner in these matter. The Chief 
Election Commissioner is the authority under 
the Constitution for these matters, and he 
has tixed May. 1969 as the time at which 
elections to the Nasirabad constituency will 
he held in Rajasthan. We do not propose 
to interfere with his decision. 

SHRI S. K. T APURIAH: If the reason 
for delay had been specified as non-avail.-
bility of electoral rolls or somelhiul tike 
that, we could have understood. But here 
the rcason has been Iliven as famine condi-
tions. Those conditions still exIst lind they 
have not been removed. and, therefore. it is 
perfectly proper for them to live advice and 
lake any decision in this rellard. 

SUR! RANGA: About a millioD people 
arc on the relief rolls. 

SHRI S. K. TAPURlAH: Tbe hon. 
Minister has not replied to my question. 

SOCIAL WELWARE (SHRI GOVINDA MR. S/'EAKER: I think he has Do 
MEAON): It is a typinll mistake for 1961!. fwthcr auswer. 

SHRI S. K. TAPURIAII: At pqe" 
4 and ~ uf the statement, we find II refemJce 

SURl GOVINDA MENON: _ There II 
no question of iDterferinll with hi» ~  




